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(2024) 03 SIK CK 0085

In the Sikkim High Court

Case No : Arbitration Appeal No. 01 Of 2024

M/S Sikkim Urja Limited APPELLANT

Vs

M/S Abir Infrastructure Private Limited And Others RESPONDENT

Date of Decision : 22-03-2024

Acts Referred:

Citation : (2024) 03 SIK CK 0085

Hon'ble Judges : Biswanath Somadder, CJ;Bhaskar Raj Pradhan, J

Bench : Division Bench

Advocate : S.S. Hamal, Pradeep Sharma, Anirudh Gupta, Pramit Chhetri

Judgement

Biswanath Somadder, CJ

Having heard the learned Advocate representing the appellant, we are of the
view that this appeal is required to be heard only after all pleadings and records
that were before the learned Commercial Court at Gangtok, are before us.
Further, the presence of all respondents are required. However, only respondent
no.2 is represented at this stage.

We, therefore, direct the Registry to ensure that all pleadings and records which
were before the learned Commercial Court at Gangtok are before this Court on
the next date.

The appeal shall appear for further consideration on 26th April, 2024, under an
appropriate heading.

In the meanwhile, the learned Advocate-on-Record representing the appellant
shall file an affidavit of service indicating effective service of notice together with
copies of Arbitration Appeal No. 01/2024 upon all the respondents.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ms-sikkim-urja-limited-appellant-… Page 1 of 1


